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1  . f' . S I ngh ' PR I ) ,
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Manesai^ , D i st r i ct Gurgaon
( Ha i^'yaria ,} . Througli SLj . R.Parshad,

.Advocate.

i.By .Advoca te; Sh . Rajinder Parsadt

V e r ss

Sl'i . IHarash Maiiari Ca i re .

Comrfi I ss i oner , Itendr- i ya V i dya ! aya

S a 1 1 ga. t hi a 1 1 . 13. Sl'iafi Id .J i t Si ngl'i iviar'g .
I ns t i ti.! I i or-.a ! .Area ,

MeV.' DB 1 1 1 1 .

I, B;- Advocate; Sh . S.Rajappa)

O R: P E Ei ((IHRAIL );

B>• S1 1 . V . 1\ . Ma j o i r a , Membe r (A j

Learned coiinse I heard.

%

2. OA-2018/2001 was dismissed vide ordet dated 24.12.2002

(..Aivnexure A-1 ) w i th thie fol lowing obser va t i oiis/d i rec t i ons ;

"  I ri tiie above view of the mattei , al l the
tPiree OAs fai I , being devoid of any nier i t aivd

are accordingly dismissed. Respondents are,

however, advised to cons/dsr- the case of

OA No.1954/2001) ariaS . ,A . P a 1 i w a 1 ( i r i

V . P . S 1 ngh ( in OA Mo . 201 8/2001 .> for being
pos ted somewhere not fai f rorii De I ti i so tfia t
their requirement of ireatrnent i 11 .A I IMS is

1.akeri care ot . To faci I i fate the above, the
appl icants are di i^ectod to f i lo a fresLi

I'epresentat i on to the respondents wi thin 1 .5
da)S fr-orii tlie date of receipt of a copy of

thi is or del wi ti i support ing evidence of t tie i f
medical record and the respondents sLiai I tal.e

a  dec ! s i oi l ttiereoi i favoutabl ;- wi thih a iTionth
r rorn such receip ts. Mo cos ts."

M
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3. Counsel o° the respondents stated that a! though

respondei vt s have not been able to fi le the cornp I lance

aff idavi t in v i ev/ of the heavy v/orl-: I'-elatod to th^e last

academic sessioi i he states at Bar that the appl icarits are

being accommodated wi thin a week at the Kendriya Vidyalayas at

Gwa I i or/Mat hu r a/R i sh i kesh which is in termis of tt'.e di i'ect ions

of t'nis Court . Learned counsel of ttie appl icant in the OA Sh .

Rajinder Parsad is qui te sat isfied at the proposed act ion of

the respondents,

4. The gr ievance of the appI icants does not survive now.

Tl'i is CP is. therefore. disposed of and not ices to the

respondents are discharged.

(  ItULDIP SINGH ) ( V.lt. MAJOTRA
M e m b c r t ..! ) M e m b e i ■ ( A )

' sd '


